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MR. SPEAKER: I am going to allow 
two hours discussion and in that dis- 

i cussion mainly the Scheduled Castes 
: and Scheduled Tribe Members and 

those who have not hitherto got any 
opportunity would participate.

SHRI A. BALA PAJANOR: You have 
allowed a 2-hour discussion on this. 
But here we want to get inlormation 
from the hon. Minister. We cannot 
get this information later on.

I

PAyniMit of meome Tux A m u s  h j  
LO.C. and other Coneons

+
•72«. SHRI SHANKERSINHJI 

VAGHELA:

SHRI PRADYUMNA HAL;

Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
be pleased to state; .

(a) the amount of income-tax 
arrears outstanding against the Indian 
Oil Corporation and other bodies 
under the administratire control of 
his Ministry;

(b) the period since when this 
amount i-' due and the reasons for 
non-payment; and

(c) efforts made to see that the pay
ment of income-tax arrears is made 
immediately by theso concerns?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI II. N. BAHUGUNA): (a) (c).
Certain income-tax demands again.st 
taken over Undertakings relatin;» to 
the period when these were in the pri
vate sector, have not yet been paid on 
account of stays granted ny Courts/ 
Tax Authorities, or linalisation of as
sessments. Details of companies and 
amounts are given in the statement laid 
on the Table of the House. In £ ddi- 
tion, there is a demand of Ra. 18.76 
lakhs against Balmer Lawrie & Co. for 
the year 1973-74 which has not been 
paid pending finalisation of assessment 
of 1972-73.

Other Undertakings including Indian 
Oil Corporation Limited have reported 
that no amount of income-tax arrears 
are outstanding against them.
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it ŜTPTT t  I iT̂p

f^ r f^  STT^ «ft, w r^
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SHRI PRADYUMNA BAL: On July 
8, the Finance Minister in this House, 
in answer to a question, tabled a uocu- 
ment in which it is mentioned that 
income-tax arrears against the Irdian
Oil Corporation are to the tune of 
Rs. 18.10 crores. I would like to know 
from the hon. Minister whether the 
Finance Minister is right or, v hen he 
says that there are no income-tax 
arrears pending against any of the 
public sector oil companies, he is 
right.

SHRI H. N. BAHUGUNA: I wish the 
hon. Member who has put this ques
tion had referred to me. He is refer
ring to a reply made by my colleague. 
I cannot say what reply has been given 
by my colleague because the papers 
are not before me. I am making a 
clear statement on the floor of this 
House and there can be a breach of 
privilege against me if I hide anything 
from the House. I am re-emphasising 
that there is not a penny .ngainst the 
Indian Oil Company or any of the 
Government undertakings which is in 
arrears. I quite know and thereIor»
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all I say today is that we owe rothlng, 
so lari as the nationalised sector is 
concerned.

SHRI SASANKASEKHAR SANYAL: 
Mr. Speaker, Sir, the bon. Minister 
knows that this Company and other 
companies maintain double accounts. 
One is the real account and the other 
is the ghost account. What iieps Gov
ernment has taken to unearth it, be
cause the account which ii- kept in 
these books......... ?

MR. SPEAKER: May not :iri.

SHRI K. A. RAJAN: In the state
ment made by the hon. Mini-Tcr, there 
is a catagorical mention :'bout the 
undermining of the public ^octor or 
something like that. Will the hon. 
Minister take steps to see that the 
public sector is not undermined by the 
vested interests?

SHRI SONU SINGH PATIL: Will the 
hon. Minister clarify whether Govern
ment has taken any effective steps to 
vacate the stay; if not, why not?

SHRI H. N. BAHUGUNA: It is for 
the Ministry of Finance to tell al.out 
it. My Ministry does not deal with this 
litigation.
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SHRI SOMNATH CHATTERJEE: 
May I know from the hon. Minister, 
when he said that nothing was out
standing, whether it was on the basis

of a completed assessment or upto the 
year for which the assessment has 
been made because the question al out
standing will depend on that?

SHRI H. N. BAHUGUNA: There were 
certain demands and completed assess
ments with regard to certain years. 
The Income Tax Officer had assessed 
the Indian Oil Company in a particular 
year for Rs. 18 and odd crores and the 
tribunal set aside his order saying 
that it was a foolish order; it was not 
correct.
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